Affidavit to be furnished by the gandidate along with Nomination Paper
before the Returning Officer
For election to BIHAR VIDHAN SABHA. (Name of the
House) From...62, PURNEA GENERAL Constituency (MName of the

Censiiine ney)

I VIJIAY KUMAR KE[EMK.-'.L. scn-‘l:la_pg‘l'lfen'wnf LATE SRI MANGAL CHAND KHEMKA Aped
S8 years, resident of SONALI CHOWAK,N.H-31 ,POST-GULABBAGH, P.S-SADAR,DIST-PURNEA
(RIHAR Y (mention full postal address), a candidate at the above Election, da herehy solemnly affirm and state on
st s gl -
[Strike sul whichever is not applicable)
(1) Lam a candidate set up by-BHARTIY A JANTA PARTY (B.J.P)—(name of the political party)/ am

contesting as an Independent candidate. :

12y Details of PAN and status of filing of Income tax return :

sl Mo, | Names Permanent The financial year for | Total income
Account Number | which the last shown In Income
{PAN] Income-tax return has | Tax Return ( in

been filed Rupees)
Selr IAEOQPK9402.] 2017-18 117037400

. Apoise=SUCHITHEA DEY] AP IE492 M 2017-18 B2 TS0

R Dependent | MIL ML MIL

4 Dependemt 2 MIL ML 1L

5. Dependent 3 ......... ML ML ML

(3 The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

sl [ Oflence Description

NI_!

fal Il details of cases where the court has taken Hat (Maranga) P.S Case No - 67715 LS 1RE, 170(H) 1P
cognizance, Scctions of the Act and description Illegntion — A slogan 3@ B I TIHTT was found
ik the oftenee for which cognizince taken : written on a wall of the house of Sri Pradip Das.

thp | Mame of the court, Case Mo, and Date of order | CIM Purnea, K.Hat (Maranga) P.S Case No- 677715
(G RN = ISB02015), Cognizance in court of Patng

Hiling ks Civil Court Special Judge T1/15

e | Dretails of Appeal (5) 0 Application(s) for revision
(ifany ) fled against the above orders) Trail is Pending

(41 Cuses in which | have been convicted by a court of law(other those referred to in Form 26):

{1} | The details of cases, Sections of the |

! | Act and description of the offence for

‘ which convicted : MIL.
|

| Marme of the Courtis), Case Mo, and

MIL

| Drntets) of order{s) :
|

Vg forre et <



[T ] Panishment imposed : [

NIL &

/\ﬁ:?éﬂ‘wﬁ’“"&zf




{3) That | give hercin below the details of the nsséfs (movable and immovable ele)
of mysell, my spouse and all dependents:

Al Details of movable gssets ©
[ Mole:

1. Assets in joint name indicating the extent of joint ownership will also have 1o be given
2. In case of deposit/investment, the details including Serial Number, Amount, Date of Deposit, the

Scheme, Name of Bank! Institution and Branch are to be given
3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect

ol listed companies and as per books in case of non- listed companies should be given.

1, Dependent’, here means a person, substantially dependent on the income of the
candidate, 5, Details including amount is 1o be given separately in respect of each

investment)

Depe | Depa | Dep
mident | nolen | ende
Sl Desceription Self Spounse . - m-
Mo, I 2 3
Case in hand
(i) fon 31-03-2018) s - 161245.36 s -159976.40 NIL | NIL [NIL
i a [' . HE] Bﬂ.l'lk [E 20048
(it} | Details of deposit in RSB e .
accounts  (FDRs,  Termb, jioms 98 T0) 31-03-201%
Deposits and all other types o i i A AT
of  deposits includinghpusaaan7io.ks — susesqg s — J6R9Z.00
saving accounts), F}EPFFSJI Iy {OFE Bank S AL -
with  Financial InsUutions,gg o nnonsa143, SOMMOSARSET .
Mon- Banking  Financialis- 1266050 ks — 20962
L-ompanies - AN 131 v idhan Sabhn ALC - Yotul R i 6610162
Cooperative  societies  andpsaomdssies, ks - 230677
¢ amount in each such
lh" A ¥ B1E with SB1 Bank AT -
5490 | 37067, Rs = 647 14TAHI
. FOFTAL, Ks:- TT4321.95
deposil S L i [0 YT
(i) | Demils of  investment  in
Honds, debentures/shares|
and units in
companies/Mutual Funds
and others and the amount NIL NIL NIk | NIL | ML
(vl | Details of  investment  in
MEY Postal Smfi"g LI Palicies and Yalues LIC Policies and Y ilues
Insurance  policies andle 7n45593, RS - 16529400 520960502, Rs - 4314200
investment in ANYEI61IETTS, Hs - 4091 7.00 F2AS94251, Rs - ST448.00
Ao g + RIOGGOS01, Rs — 4724000
Vinancial —instruments 0o 0000 0o 3626300 [Total Rs - 95590.00
Post office or  Insurancy
Total Hs — 2897 14.00
Company and the amount NIL | NI s,
i :I t';'n:-_n-uj-2m§
Fersonal loans/advance “I-'{ir".i Trading u;
SIVED 1o any person or 5
entity including firm, Chiranjiv Khemba,
company. Trust etc., and  Resice ZSHHHLOD
ST . Security Deposit {BSE)L /s
bther receivables from 2400.00
klebtors and the amount 4 Total Bs s JIS2400.00 NIL Nk | s [sn

% /-CM&-- [ery




i) Motor Vehicles! &M Scarpic (BRI IX- 5151), ~IL ETHIEETETT
Wircrafts/ 5= 138041900 &
Yachis/Ships (Details| 0 | 1670272016
of Make, registration
mumber eic. year of .
urchase and amount | =—
iviin Uewellery, bullion _k]uld Chain {27 wm) Gilt from Marriage & other | SIL | SIS0
uﬂd 'l-'lliu-i.ih‘lﬂ lhing [L::—lﬁ-lﬂli. Rs — B4507.00 E:‘:j {300 Bms) Current |
. is) (give details of  iGold Ring (23 gm) 5 = DEATS0, 0 |
weeizht and value) ift from Marmage, Current Value |
: — THG{H00 Sibver (1,00 Kg) [
s — 42000.00 !
Total Rs := 158107.00 !
Total Rs - 100173000
N | F— Current Market Walue .,
fviii) -LMW other assets  [Revolver, Rs- 8272000 Mobile Set, Rs— | NIL | NIL | NI,
b ; ,
! ,'Lm:lh :L!-':.\-':ﬂll{.‘ of Ef_\;‘l 5{;'_3;.""“” DVR 15100.00
|rc|;11|n.~«'.-1nu:rt'$i .Mahile and Loudspeaker, RS - 2B 00
Laptog, Bs — V2440
oS ) Furmiture, Rs — 1071 10,00
Drate: 317032018 lnvertor/Hatery, Rs 1200000
| ilmcfcnm. s — 1030300
Total Bs — 37969 1.0 o
ETRET

fix)  Giross Total Value | Rs: 429590131

Rs: 1348518.02

/\/!,?W

ML




H. Details of Tmmovable assets:

Mote: L Properties in joint ownership indicating the extent of joint ownership will also have 1o be indicated
2 Each land or building or apariment should be mentioned separately in this format.
Sha Deseription Self Spouse Depend <) | Depend 2 | Depems=s
L Agriculiural Land
[ Locations) NIl NIl ML ML Ml
survey numberns)
Avren{ Total mersurement in [
ICTES | ML Ml ML, el et |
]
Whether inherited property :
{¥es o MO ML Nl MIL. M. il I
| Drate of parchase in case of self
[ euired property ML ML Ml NIL NIl
[
| Cost ol Land [in case of
[ purchaseiatl the time of ML MIL Nl Nl Rl
[ | purehaise
| [ Any Tnvestment on the Tand by
wity ol development, MIL NIL Ml NI i |
| wonstruction ele. |
Approsimate Current market |
walug MIL NIl WIL. Ml NIl |
(i) | Mon-Agricoliural Land |
| Lacations) ML ML MIL | | ML
Survey numberts)
Arga { Total measurement in |
s B3 MIL ML MIL | NIL L
Whether inherited property
i ¥es or NOJ) ML ML WL | WL | wiL
ale of purchase n e af - "
st scquired progerty il ML MIL | WL | ML
Cost ol Land (in case of
purchase) al the time of L 3L HiL ML ML
_purchase :
Any lnvestment on the land by
way ol development, KL L 1} . L ML
construetion cte. Approximate I
Correm market value NI L L ML e
iy | i.':_u_n|1|1_;~r4:i_al.1fuill1:linus MOUZA - an@gﬁ Y }
{lncluding apartment ) Thisg —2Ul) w
-Location(s) EHATA— 183 o P | B |
-Survey ngmben s) Y feed g — 55?"15#
Fuilt up A Total \'7000 g?_-f_'__ L ML ML ML

~measirenent in sq. 1.

/wwm



[ Whether inherited property

'

| (Yes or NOJ . ‘HTL & ML (. ML ML
Dene ol purchise in case of Zalielade7 | N
wll';lc:.]u'rrfd_ pruperly ‘ﬁ_g I: 113}3 ML ML HiL s
Ut ol property (in case of |
purchase ) at the tmse of % L6, 865200 ML HiL HIL WL
prurchinse = d —
Any Investment o 1he property GnweD A%

b way of developiment, e il kL L i

| consiruction etc. - & 3'3 e
Approsdimate Current market
i 13 1-03- 2018/ B Lﬂ,&ﬂf”“ =0 Lol ML | M- | e

(iv) | Residential Buildings (including MoUZA-AEDULLAWAL
P TenEs, ) GruLAaaaaH, 1
oini T - 00/ ML | ML NIL
=Location(s) ML ERATA = b
- Survey number(s) epAsen- (538
Avves [CTotal measurcment in i
s ) ML 26085 WL | my | WL
Built up A [ Total

| measurement in sg. ) HIL 2100 St}l H- ML \-“1'_ _Hﬂ,
Wihether mherited property
1Y esor ‘\EU} ML = ”ﬁr = e Tl_'_ ﬂ“"‘ H
Dine of purchase in case of | E: .
sell nequired property L 0&-09-139% MIL HIL I
Cost of progerty (in case of
purchuse) al the time of (X I':{ o 00D =D uL HL L

| purchase ! : _
Any [nvestment on the land by Houses jelpeld =m0
way ol development, ML m“ ik bEsugo =i ST 1. WL

| construetion eig, " Tahes) 2126024500
Approximiate Corment market s

I s hall Si'm’u[]ﬂ =R | W i e |
| g T P U T 7
{¥) (;trlll;:lrllaltall 1% interest in ML ML L L M-
[{vi} | Yoral of Current Market 573 804U =00 et 0 | W | MW L |
Value of (i} to (v) ahove 1 ¥4 Dl SI ?E:ﬂm

}@//W”” =,



i) 1 give herein below the details of liabilities! dues to public figancial institutions and government -
i Mote: Please give separate details of name of Bank, institution, entity or individual and amownt for each item)

S %0

i}

Y

peou O+

Deseription Selr Spouse Diepend- 1| Depend-2 | Depend-3
| Loan or dues to Bank/Financial 2E1 mumiﬂmﬁ.};w g
Tustitutioms) meﬂ Ay
Mume ol Bank or FI LA Lomd T~ ! Ml il e T
Amount outstanding
Mature of loan l?i-ﬂﬂ"jfﬂlg) 5 Sliﬂ’ﬂﬂ‘ﬂ e
Losin or dues 1o any
individuals! Entity other than [
o tiomed i (i above. ML ML s Hit. ool
Manme{ %)
Aamennit outstanding
[ Mesture of loan =F o



| (i}

; £ ;
Any other liability NIL NIL NIL | NIL
ML j
Gorand total of Tiabilities st | S20000.0 NIL NIL | NIL |y |
Government ey, NIL I ] il
D 1o deparimenis HIL
dealing with government ML | ML HIL
accomnmsdation |
I3 tor departments dealing i '
with supply of water ML HIL L) WL | e
s 10 departmenss dealing [ .
with supply of elecisicity ML WL ML W
[ues 1 depariments |
denling with supply of L HIL WL | WL ‘ Wi
telephones/moliles
Diues bo departinents B [ —
dealing with government
; 2 ; R [ L1 HIL. |
transpant {ineluding aircrafis ML ML
annl elicopers)
Inciwme Tas Dues ML [ 1108 il WL LXIT.
| Wealih Tax Dues— = ML T LIS ST T
| ""'--.r'-ll.l. Fis Duses ML L oM ML HIL
’\I-_.m-;.lp,n Property Tax Dues ML ML HiL. | ML ML
| Sales Tax Dues ) ML ML ML L L I
".n__- l!ll|'|1.‘l:l.illc."§ . ML | L ) L | NIL | e
Loramed total of ull Govi, dues ”“_ | (T LT T T (= [ T

(7) Detuils nl'prn!' ion or ogeapation;
i, Sell.. ﬂT@ﬁ' EPLE] Tﬂ “ﬁﬂiaﬁ'g{

I Spouse . WT':F w%

(51 My cllucutions! gualification is as vader:

T M etric) — 1974 SUMBIT HIGH SCHOOL, BANMANKHI, (Bihar Schoal Examination Board, Fatna)

2% (Bt rmedia fe) —

1970, Lalit Navayan Mithiln University, Darbhanga

M ABSTRACT OF THE DETAILS GIVEN IN (1) TO (5) ABOVE:

Mamie of the candidate

Sh. Yijgay Kumar Khembka

| Full postal address

ar) B

BUNOLE Chowk, N3, Gulabbagh, PS5 Sadar,
Dist —1"urnea, Bihar - 834326

sl

| Mumiber and Name of the constilueney and

fil, PURNEA GENERAL CONSTITUENCY

| Mame ol the Political party which set up the
camdidate {iherwise write * Independent”)

BHARTIYA

o &

(it} Number of cases in which conviction oeder
prassedd (other than those referred to in Form 24)

JANTA PARTY (BJI")

MiA




(b} Towal number of Pending cases where the L4
courd (5] have taken cognizance ONE
Total
0. | PAN of Y ear for which last Income Shown
Income Tax Retumn filed
{a) Candidate Up wo (31/032015) 2017-18 1170574, 04p
(b} Spouse: Up to (31:03/2018) 2W017-1% 32705000
() Dependems M.A M.A
A Details of Assets and Liabilities in rupees
Flependent Lrepencheni
Diescription Self Spouse -1 Dependent -1 -3
A Muoveahle
Assel (Total value) H2,95,901.31 13.48,518.02 MIL NIL ML
B. Immavable
Assel J.46.565.00 A, (. 00 MIL MNIL ML

i1 | Purchase Price and

Development Cost of
Immovable Propery
(Tal Value) m,aa.mu.uul
u) | Approximate  Current

21,26,024.00 MIL ML MIL

Market Price of 153,80,640.00)  51,00,000.00 NIL NIL NIL
Assel (Total Value)
8 Liabilities
{1y Government NIL MIL _
dues {Total) MIL NIL MIL
(i Loans from Bank,
Financial Institutions and | 5,20,000.00 MIL ML MIL MIL
athers { Togal)

Highest educational qualification:

Hith (Metric) - 1974, SUMRIT HIGH SCHOOL, BANMANKHI, (Bihar School Examination Bonrd,
Patim)
k) 12l {imgermediate) — 1976, Lalit Marayan Mithila University, Darbhanga

VERIFICATION

I the depenent. above named. do hereby verify and declare that the contents of this affidavit are true and cerrect to the
best ol my knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
declare that

(&) there is no case of conviction or pending case against me other than those mentionad in items 3 and 4 above:

(B} Lo my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6

abowve,
Verified at FURNEA this the 10" day of DECEMBER 2018, \/; é;‘(—a"ﬁﬁ :

DEPFONENT

Nate: 1. AMlidavit should be filed latest by 3.00 PM on the Tast date of Tiling nominations.
2. Affidavit should be sworn hefore an Oath Commissioner or Magistrate of the First Class or before a Notary
Pulilic.
3. All ealumns should be filled up and no column to be left blank, If there is no information to fumish in respect of
any item, either “Mil” or “Mot applicable”, us the case may bé, should be mentioned.
4. The affidavit should be cither typed or writlen legibly and neatly.
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